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Judgement

T.R. Ramachandran Nair, J.—The Petitioner was appointed as Assistant Teacher
(UPSA) under the 5th Respondent and she joined duty on 9.6.2008. The copy of
the appointment order has been forwarded for approval to the 4th Respondent. It
was rejected mainly for the reason that the Government has banned
appointment as per G.O(P) No. 317/2005/G. Edn. dated 17.8.2005, a copy of
which is produced as Exhibit P3.

2. The appeal/revision was also disposed of in the light of the above order and
challenging all these orders, this Writ Petition has been filed.

3. It is submitted by the learned Counsel for the Petitioner that the Manager is
prepared to execute a declaration in terms of G.O.(P) No. 10/10/G. Edn. dated
12.1.2010 and a copy of the Government Order has been produced as Exhibit P7.

4. The learned Counsel for the Manager also submitted that the Writ Petition can
be disposed of in the light of the W.P.(C) No. 27086/10 declaration to be
submitted by the Manager. It is submitted by the learned Counsel for the
Manager also that the Manager is prepared to execute the declaration in terms of
Exhibit P7 G.O.

5. In that view of the matter, on the Manager executing the required declaration
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in terms of G.0O.(P) No. 10/10/G. Edn.dated 12.1.2010, the 4th Respondent will
take a fresh decision in the matter. To enable the 4th Respondent to consider the
matter afresh, the impugned orders are quashed. Appropriate orders will be
passed by the 4th Respondent within a period of one month from the date of
receipt of the declaration from the Manager.

The Writ Petition is disposed of as above.
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